
State Vs. Dream Valley Pvt. Ltd.  & ors. 
FIR no.354/2017  
PS : Anand Vihar 

U/s 420/467/120B IPC 
26.10.2020 

File is taken up today on two separate applications for cancellation of production warrant 
and issuance of appropriate directions to Superintendent, Central Jail no. 11, Mandoli, 
Delhi is moved on behalf of accused persons namely Anil Kumar Sharma and Shiv Priya 
 

Present:-  Mr.Ritendra Singh, Ld. APP for State.(On WebEx) 
  Mr. Manoj Singh, counsel for both applicants / accused. (On WebEx) 
 

  Court proceedings have been conducted through Video-conferencing (via 

Cisco Web Ex interface). 

  Heard. Record perused. 

  As per record, accused persons namely Anil Kumar Sharma and Shiv Priya 

are on bail in this case and production warrants were issued in their appearance before 

the court in the present matter.  

  Since both accused persons are in JC so production warrant cannot be 

cancelled for the next date of hearing. However, since both abovesaid accused persons 

are on bail in this case, they be released, if not wanted in any other case. Application is 

accordingly disposed of. 

  At request of counsel for applicants, let copy of order be given dasti to ld. 

Counsel for applicants / accused persons. Copy of this order be also sent to Jail 

Superintendent concerned. 

  Put up on date fixed i.e. 22.03.2021. 

Copy of order be uploaded and sent to all as per circular no. 2204- 

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020. 

 

        (Snigdha Sarvaria) 
                              MM-01/SHD/KKD/Delhi.  
        26.10.2020 
Certificate: 

The proceedings are conducted through Video-conferencing CISCO Webex interface. 
Audio as well as video was clear throughout the proceedings and the connectivity was 
also proper throughout the proceedings. 
 
        (Snigdha Sarvaria) 
                              MM-01/SHD/KKD/Delhi.  
             26.10.2020  



State Vs. Rihan 
FIR no.237/2020  

PS : GTB Enclave 
U/s 25/54/59 of Arms Act 

 
26.10.2020 

File is taken up today on an application for grant of bail is moved on behalf of applicant 
/ accused Rihan. 
 

Present:-  Mr.Ritendra Singh, Ld. APP for State.(On WebEx) 
  Mr.Munni Lal Sahu, counsel for applicant / accused. (On WebEx) 
 

Court proceedings have been conducted through Video-conferencing (via 

Cisco Web Ex interface).   

IO has already filed reply to the bail application. Copy already supplied. 

Heard. Record perused. 
 
Considering the overall facts and circumstances of the case and that 

accused is no more required for the custodial interrogation and charge-sheet has 

already been filed in the present case and that no further recovery is to be effected 

from the accused and accused is in JC since 08.07.2020, so this court is of the 

view that no fruitful purpose would be served by keeping the accused behind the 

bars. Accordingly, bail application is allowed and accused Rihan is admitted to 

court bail on furnishing his personal bond in the sum of Rs. 25,000/- with one 

surety in the like amount. With these observation, application is disposed of. 

Copy of order be uploaded and sent to all as per circular no. 2204- 

          2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020. 

 
        (Snigdha Sarvaria) 
                              MM-01/SHD/KKD/Delhi.  
        26.10.2020 
 
Certificate: 

The proceedings are conducted through Video-conferencing CISCO Webex interface. 
Audio as well as video was clear throughout the proceedings and the connectivity was 
also proper throughout the proceedings. 
 
 
        (Snigdha Sarvaria) 
                              MM-01/SHD/KKD/Delhi.  
             26.10.2020  


